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ORAL ORDER

(Pronounced by Hon'ble Ms. Bidisha Banerjee, Member(J))

On perusal, it was seen that the matter was directed to be listed

before Registrar on 04.01.2018 vide order dt. 05.10.2017. However,

counsel  for  applicant  was  absent  on  04.01.2018,  28.02.2018,

12.03.2018  and  02.04.2018.  The  OA came  up  before  Bench  on

08.06.2018  without  completion  of  pleadings  and  the  matter  was

directed to be listed today under the caption “For Dismissal”. When

the matter was taken up for hearing none appeared on behalf of the

applicant  despite  repeated  opportunities  notwithstanding  that  the

matter was listed under the dismissal caption. Thus, it is evident that

the applicant is not interested in prosecuting his case.

2. Therefore, in terms of the Rule 15(1) of the CAT (Procedure)

Rules, 1987, OA is dismissed in default.

(B.Bhamathi)                                                         (Bidisha Banerjee)
 Member (A)                                                               Member(J)

     11.06.2018   
SKSI


